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There are four amendment8mendment (Nos.1 to 3) by Shri Balwinder Singh

Bhunder andAmendment (No. 4) by the Ministekr. Bhunder are you moving your
amendments?

SHRI BALWINDER SINGH BHUNDER: No, Sir

Clause 3—Insertion of new Section 6 (Registration of Marriages)

SHRI SALMAN KHURSHEED: Sir | move:

“That at page 2, lines 16 and 17, the words and figure “the Registration
of Births, Marriages and Deatlst, 1969 or” bedeleted.”

I would just like to say that thikmendment has become necessary because
the Amendment relating to the Registration of Births, Marriages and Deeths
1969, has been referred to the Standing Committee, and therefore, it will be
inappropriate to have u-this included in the text of the Bill at this stage.

The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the BiIll.
SHRI SALMAN KHURSHEED: Sir | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

SHRI SALMAN KHURSHEED: Sir | wanted to request the Foreign Minister

to make the statement that whatever is necessary to make it convenient for Sikhs to
get their certification will be done.

THE VICE-CHAIRMAN (PROFE P J. KURIEN): He can do that later if he
wants.
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The Marriage Laws (Amendment) Bill, 2010

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Hon. Members, we have
completed the discussion on the Marriage Laws (Amendment) Bill, 2010. What

remains was the reply by the Ministddon. Minister may now reply to the
discussion.
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THE MINISTER OF LAN AND JUSTICE (SHRI SALMAN KHURSHEED): Sir
I am ready with my replyl have hd extensive consultations with hon. Members. |
have discussed with the Leader of the Opposition. Hon. Mendbga Bachchaniji,
who has some veryery serious concerns about family values and...
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): So, if it is the consensus of the
House that this Bill be deferred, it is deferred.

MOTION FOR REFERENCE OF THE BILL TO A SELECT COMMITTEE
The Lokpal and Lokayauktas Bill, 2011

Now, we will take up the Supplementary List of Businass, further
consideration of the motion moved by Skii Narayanasamy.e., the Lokpal and
Lokayuktas Bill, 201. Mr. Minister, you move the Bill be passed.

DR. V. MAITREYAN (Tamil Nadu): Sir what about the Item No. 4 of today’
List of Business? It has to be taken up before the Supplementary List of Business.

THE MINISTER OF SATE IN THE MINISTRY OF PERSONALPUBLIC
GRIEVANCES AND PENSIONSAND MINISTER OF SRTE IN THE PRIME
MINISTER’S OFFICE (SHRIV. NARAYANASAMY): We will consider after
the Lokpal.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): After this, we will take that up.

SHRI' V. NARAYANASAMY:: Sir, | am grateful to you for considering to take
up the Bill. The discussion on this Bill, to provide for establishment of a body of
Lokpal for the Union and Lokayukta for States to inquire into allegations of
corruption against certain public functionaries and for matters connected therewith
or incidental thereto as passed by Lok Sabha, is continuing.



